
NATIONAL COMPANY I-AW TRIBUNAL
MBAI BENCH N'IUM

? 5

Present:

Application No. I 29 / IMAH) / 20 17

SHRI B,S.V. PRAKASH KUMAR
MEMBER (J)

ATIENDENCE.CUM-ORDER SHEgT OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY T.AW TRIBUNAL ON 29.09,2017

M/s. Valecha Engineering Limited

CORAMT

SECTION OF THE COMPANIES ACT: 73(4) of the Companies Act 1956.

S. No. NAME DESIG NATION SIGNATURE

ORDER
Application No.12913(4)/NCLTMB/MArV2017

The applicant filed this Application for retund of deposit monev of him as u'ell

as for refund of deposit of his wife and daughter without making them.ls parties to

the proceedin8s, for there being no provision to receive monev on behalf of othcr

persons who are not parties to the proce,edings, sin!-e this applicant has himself

admitted that the companv has already repaid t20,000 to the applicant, t{e now see n()

merit in the application therefore, this Application is hereby dismissed as infructuous.

Since the applicant has come out with an argument that he r)nlt received

principal amount of {20,000, but not interest.

On seeing one-page applicatiorf it appears that interest has remained due as on

4.12.2011 but no calculation has been given reflecting how much interr'st is due and

payable to this applicant. This applicant received principal amount, the time when

money was received, he has not raised objection in respect to the interest component.

This Bench cannot on ils own calculate the interest and ask the companv to pa!

it, moreover, this having already received the principal amount without protest, thr,

application is dismissed as infructuous, as to his wife and daughter, thcy can file spate

applications against the company, accordinglv the claim of the wife and daughter hav('

tv\"I,{ltr klrv._^ W

b..&disEiEsedlgith libertv as mentioned above
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